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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RECENT DISTURBANCES IN ASSAM ON
LANGUAGE IssUE

MR. SPEAKER: We now take up Call-
ing Attention Motion—Shri Priya Ranjan
Das Munsi.

SHRI1 DINESH CHANDRA GOSWAMI
(Gauhati): Sir, astyou know, in Assam,
the students had cillled off the strike day
before yesterday. Since yesterday, there
is normalcy. A discussion at this stage
may create . complications. In view of
that, 1 appeal to the good sense of the
House and good sense of the Members
not to press for a discussion at this stage.
I am not saying that there should not be
any discussion. We may discuss it when
the Report of the Commissioner for
Linguistic Minorities is discussed. Toduy,
when the normalcy has returned in Assam,
1 request the Members not to press for a
discussion at this stage.

Secondly, on this Calling Attention Mo-
tion, no name from amongst Members of
Assam has come in the ballot. Tf the
questions are asked, may I request you
that at least one Member from Assam may
also be permitted to ask a couple of
questions?

MR, SPEAKER: When I was about
1o admit this Calling Attention Motion,
1 had the same doubts in my mind. But
we have to go by the rules. I know
some Members from Assam were very
much interested in it. The ballot has not
favoured them....

SHRI
(Gwalior):
you like.

ATAL BIHARI VAJPAYEE
Yon can make an exception if

MR. SPEAKER; Once an execption is
made, it will be treated as a precedent.
We are having a discussion on the Report
of the Commissioner for Linguistic Mino-
rities for which we have alloted hours,

NOVEMBER 14, 1972

Assam on Language
Issue (CA)

If Mr. Goswami's appeal is accepted by
you, that will be better. When ecvery-
thing is coming to normalcy, even a little
mis-handling which I do not think will be
happening may sometimes incits some
trouble. I hope, all of you will keep this
factor in view.
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Mr. Goswami, 1 know Members from
Assam could not be accommodated by
ballot. I am helpless in that matter. Bal-
lot throws us out from this House also.

SHRI INDRAIJIT GUPTA (Alipore);
There seem to be two contradictory points
raised by Mr. Goswami. I can understand
Mr. Goswami’s appeal though I need not
agree with it that this discussion should
be postponed. But in the same breath,
he says, if it is permitted, then a Membher
from Assam should be allowed to ask
questions as if that will solve the problem.
That is not the point at all.

MR. SPEAKER: May I take it that
in the broader interest we postpone it for
some future date?

SHRI JYOTIRMOY BOSU (Diamond
Harbour): No, Sir,

MR. SPEAKER: Shri Priya Ranjan -
Das Munsi.

SHRI PRIYA RANJAN DAS MUNSI
{Calcutta South): T call the attention of
the Minister of Home Affairs to the foilow-
ing matter of urgent public importance
and T request that he may make a state-
ment thereon:—

“Recent disturbances in Assam on lan-
guage issue.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): It is a matter of serious
concern to Governmrent that there has been
controversy, tension and violence in Assam
over the issue of medium of instruction
at the University stage. The districts
mainly affected were Kamrup, Darrang,
Nowgong, Sib Sagar and Dibrugarh. Ac-
cording to the information available, 31
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perm'were killed. Of these, 3 are re-
ported to have died as a result of olicz
firing and 18 due to riots and arson. In
respect of remaining 10, the precise cir-
cumstances of death are being ascertained.
760 persons received injuries including 126
police and other personnel on duty.

The State authorities took all possible
steps to deal with the incidents of violzoce
and lawlessness in Assam. Curfew was
imposed at a number of places. The
number of persons arrested was 5690
including 88 detentions under the Main-
tenance of Internal Security Act. The
Central Government have been in closs
touch with the State Government and all
necessary assistance by way of deploy-
ment of Central forces was made availablz.
Shri Fakhruddin Ali Ahmed and Shri R.
N. Mirdha visited Assam to assess the
siluation and assist in the restoration of
normalcy. During her recent visit to
Shillong, the Prime Minister also  met
different sections of the people and im-
pressed upon them the need for restor-
ing peace. It is a matter of satisfaction
that the students of Assam have, in res-
ponse to the efforts of the Chief Minister,
suspended their agitation.

There has now been a perceptible im-
provement in the situation and there has
been no incident during the last 2 days.
Any solution of such complex issues can
be found only in an atmosphere of peacc
and therefore, Government seek the cv-
operation of all sections of the House and
of the people of Assam to bring to bear
on this subject a spirit of understanding
and accommodation.

SHRI PRIYA RANJAN DAS MUNSI:
Before I put any question to the Minister,
I wish to express my thanks on my be-
half and on behalf of the Youth Congress
to the students and youth community of
Assam who called off the agitation to bring
normalcy in Assam. I am also grateful
to the matured Bengali youth who have,
politically, avoided the provocation not
to be trapped in the hands of foreign
agents to make the situation more danger-
ous, Today when Mr. Goswami put you-
the question, Sir, to request you mot to
put this motion, T understood his senti-
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ment. Mr., Speaker, Sir, in Parliamentary
democracy it is the Parliament which can
guide the people better and not the agent
provocateurs. 1 -think, are . responsible
Members of Parliment should not take
this issue in such a way as if the people
of Assam would face another danger. 1T
rather believe that today is the great day
of the birthday of Pandit Jawaharlal Nehru
who was the maker of modern India, who
dedicated himself entirely for national in-
tegration, and we should not, just on the
minor issue of language and others, create
a situation where we shall lose ourselves for
the future. So far as I understand, Pandit
Jawaharlal Nehru is no more today with
us and many more leading Members of
Parliament and responsible leaders of
different political parties would be no
more with us in future; the students and
youth in Assam, the students and youth
in Bengal and all over the country would
be the leading pioneers of the country and
they are the considerable partners in to-
day's game; and if they are understood,
the things should be over.

Mr, Speaker, Sir, I like to analyse the
situation from a broader point of view.
The tragic and unfortunate incidents which
have shakened the social and political life
of Assma have to be once again under-
stood from the national point of view, I
myself, as a fellow comrade of the youth
community of Assam, directly close to
them, know this; I have, ten or twelve
times, visited Assam; the Bengalis can
speak fluently Assamese and the Assamese
can speak fluently Bengali; and T could not

derstand this diff , why these shouts
and agitations came. Mr. Speaker, the
basic reason is this. Parliament and all
the political parties should dedicate them-
selves entirely to bring a national language
of the country, I mean Hindi; if we have
the trouble of regional languages and of
linguistic minorities, if you go on adding
these things, the entire integration would
not be reached. I say this not because
I am opposing any language but because
of this. Tn the Soviet Union, after the
Revolution, in spite of having many differ-
ent languages like Uzbekistan and Kaza-
kistan, they have the Roosc language, the




207 Disturbances in

[Shri Priya Ranjan Das Munsi]

Russian language; the Soviets used to
speak boldly that the great revolutionary,
Lenin, used to speak in this language and
it was their national heritage; the Russian
language is the language for unity,

Why cannot the Indian people even after
25 years of our independence, consider
that Hindi must be accepted as one of the
basic language for which all of us should
dedicate ourselves and know what is Hindi?
1 feel ashamed myself to speak in English
on the floor of the House and I dream of
the day when I will be able to speak
fluently in Hindi. We should root out the
linguistic prejudices, the conservative out-
look of society. It is a fact that attempts
have been made to malaign the Assam
Government. When I rise to speak on
this occasion, many Members may have
an idea that I belong to Bengal. No, Sir.
I represent the people of India, as a Mem-
ber of Parliament, on behalf of the peo-
ple of India, 1 do not consider my iden-
tification would be as a Bengalee. I like
to dedicate myself in the modern India’s
making as an Indian citizen. It is not
that the Assam Government is opposing
Bengalee. If that is so, what happened in
the dark days of Bangladesh movement?
The Assam Goverment, the Meghalaya
Government, the Tripura Government,
the Bengal Government all stood unitedly
for India, for the revolution of Bangla-
desh. So, I do not consider, it is because
the Assam Government failed.

* But I find, Sir, there are attempts made,
there are conspiracies within the admiais-
tration partially, within the Assam Gov-
ernment, to lot down Assam Government
and pollute the image of the ruling party.
They attemp to divert people’s attention
from the economic struggle to the strug-
gle of the linguistic problems and others.
This is what is happeaing.

Mr. Speaker, I have been listening
since yesterday to the hon. Members from
the opposition, particularly the Jan Sangh
and the Swatantra party, who were try-
ing to provoke the House by saying, CIA,
CIA. Mr. Speaker, Sir, T can give a lit-
tle bit of a story. A doctor was examining
a patient. The patient put a question fo

NOVEMBER 14, 1972

Assam on Language
Issue (CA)

208

the doctor. He asked; “Doctor, you tell
me that I am suffering from typhaid. Can
you show me what is typhoid? “The Doc-
tor replied, “Patient, you are simply tiy-
ing to make a joke with me. 1 cannot
show you typhoid; I cannot show yoy
malaria; I cannot show you T.B. It is only
by certain symptoms by which we :alcu-
late that it is typhoid, it is malaria.” Mr.
Piloo Mody and others are simply disturb-
ing the House. If they ask what is CIA,
I can simply say, I cannot show vyou
who is CIA, but I can show you the
symptoms. 1 have no doubt what-
soever about this. In the disturbances in
Assam, in the disturbances in Aligarh, in
the disturbances all over the border States
of India, what do we find? We find, these
are piloted by the CIA. These are piloted
by the deeprooted agents of the CIA,
who, taking advantage of Indian democra-
cy, are deliberately doing it. My question
before the hon. Minister is this. Firstly,
I want to know whether it is a fact that
the whole administration of the Assam
Government has miserably failed to inform
the Central Government or even the Chief
Minister to assess the situation properly
with regard to the linguistic minorities.,
This is my first question. My second
question is this. Ts it a fact that a seciion
of the Assam Government official of the
administration non-cooperated,—not only
‘non-cooperated’, with the Chief Minister,
but also directly or indirectly participated
in such agitation to provoke the agents
there?

MR. SPEAKER; Only one question.

SHRI PRIYA RANJAN DAS MUNSIL
Thirdly, Sir, with regard to the tragic
situation of Assam, what we find> I am
assured by the Prime Minister. We have
seen this in the newspapers. During her
stay and immediately after her visit the
situation is coming to normalcy. We
should not provoke the situation to take
a serious turn. My only submission,
Through you, to the youth and to the stu-
dents is this. Let us forget about Bengalee
and Assamese; let us forget whether one
is a Tamilian or Mysarean. Let ua under-
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stand, India is in our hands, and we shall
be able to solve the problem, and this
problem, can be settled by the Linguistic
Minorities Commission.

Sir, tcday it is in Assam; tomorrow it
may be in U.P. Day-after-tomorrow it may
be in Bengal. With these submission, Sir,
T once again congratulate the students and
the youth of Assam who have withdrawn
the movement in order to bring the situa-
tion to mormalcy. I request the hon,
Minister of Home Affairs to reply to these
questions. Thank you, Sir.

SHRI K. C. PANT: 1 am frankly sur-
prised at the interruption from the Benches
opposite, because 1 think that my hon
friend. ...

AN HON. MEMBER: The problem is
there.

SHRI K. C. PANT: But he put the prob-
lem before us in a perspective which I
admire. . . .

SHRI K. 5. CHAVDA (Patan): That
was not according to the Rules of Pro-
cedure of the House. He bad made a

speech.

SHRI K. C. PANT: I would have
thought that any Indian who sees this
problem, or who would like to see this
problem in the broader perspective would,
i am sure, appreciate the spirit in which
be had made the statement. I fully
endorse the sentiments which he had ex-
pressed about national integration and the
crucial role of youth in promoting na-
tional integration and the responsibility of
Parliameat in giving 2 lead in this matter.

I also agree with bim that the question
of national language is ome which is link-
ed with np this broader guestion, and the
strengtheaing of the national language is
certainly eue of the importance aspects of
this whole matter of the medinm of ins-
truction in all parts of the country; that is
coming; we have to sce abead
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So far as his question regarding the
Assam Government is concerned, namcly
whether the Chief Minister was informad
of the linguistic trouble, 1 would like to
inform my hon. friend that the Chief
Minister was very much alive to this
problem and did not require to be inform-
ed by his officers. He was fully in touch
with all sections of the people in Assam,
He had been taking a very active interest
in finding a way out of these difficulties
and in trying to prevent any kind of out.
burst in Assam. He had been doing it
for months, and he hzd been in continupus
consultation with the different sections of
the people in Assam, and wherever there
has been failure on the part of the ad-
ministrative machinery in Assam in deal-
ing with the law and order situation, the
Assam Government has taken action and
it has suspended certain officers. So, I
shall not say that there has been absolute-
ly no failure, but I would say that the
Assam Government has taken prompt
action against these officers in case where
these failures have come to light.

‘The Prime Minister's visit was certain-
ly followed by an improvement in the
situation, and I have already said in my
statement that at present the situation is
very much better and there have been no
incidents in the last few days. Finally,
I endorse my hon. friend's appeal, parti-
cularly b he is d with youth
organisations, to the youth of Assam (o s=e
this problem in the all-India perspective
and not be lost in the minor issues but
try to get over the heat and emotion of
the moment.

SHRI H. N, MUKERJEE (Calcutta-
North-East): Before I proceed, 1 woauld
like {0 reassure our colleages from Assam
that we have pot the least little chauvinist
intention in trying to put across the lam-
guage difficutly; on the ooatrary, a parlia-
mentary airing of views im regard to
Assam might help a solution of the situa-
tion. 1 would like to agk you also, Sir,
if you do oot mind, if you have withdrawa
a direction, which as far as I know, uiad
to be observed, that replies by Ministess
to calling-attention-notices would be made
available to those who had asked for tham
earlier; we mever had anything of that sort
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As far as I koow, I made enquiries at

about a quarter to twelve, and we did not .

get a copy of such replies,

This is the sixth time when ostensibly
over the language problem serious riots
have erupted in Assam, 1960 ig very fresh
in our minds, b it had itated a
visit by a parliamentary delegation. o,
for all of us, it is a shame that lootiag,
arson and killing even takes place against
innocent people on the ground only of
their belonging to one particular linguistic
unit or the other.

It goes without saying that unless a
bold, effective and imaginative policy is
pursuad, our strategic frontier in the cast
which is Assam, which is for many historic
reasons, rather vulnerable, would become
a happy hunting ground for foreign agents
and reactionaries who are proliferating in
this country. This is bound to happen
unless we take some really serious steps
in this matter.

I was very surprised when [ noticed from
the papers—Il think it was yesterday—
that the Governor of Assam, who hap-
pens also to be the Governor of the four
other contiguous States, Shri B. K.
Nehru, had decided, surely with a clear-
ance frora the Prime Minister, that this
was the time for him to go to New York.
I do not know if the intention is to beard
the CIA in its own den and 1 also do not
know if Shri B. K. Nehru is the right
person to do that job, But it does seem
very peculiar when the agitation has
been suspended, and not withdrawn, that
the Governor of the State, who is also
the Governor of four other contiguous
States, which would be in trouble if
there is trouble in that region, goes of
on a spree of whatever sort it might be.
May be he is joining our delegation to
the UN. Possibly the Government is in
search of capable people to be in the
delegation, I do not know; but it does
scem entirely peculiar aand extraordinary
that at this point of time the Governor
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of all these States in that region pops
off to somewhere and says in Calcutta to
interviewers at the airport fhat every
thing is lovely in the Assamese garden.
A little too much when curfew seems
to continue even in some places now.
If the Governor goes off, if this is
exactly what has happened, that makes
us feel that the Government being neither
effective nor realistic nor being imaginate-
ly engaged in tackling this problem.
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I do not blame the poor Assam Gov-

ernment nor the Chief Minister who
seems to have good intentions, who
seems to have made some effort, from

what we have learnt, to step the deprad-
ations. But I do blame the powers that be
in this country. The Central Government
is run by the same party which runs the
administration in Assam and it should do
something in this regard, because as Shri
Das Munshi also hinted in whatever observ-
ations he made—compliment him in that
part of his statement where he stressed
the id:a of Indian integration, but there
were other parts—there was difficulty in
the Congress ranks, there are disrupters,
deviationists, saboteurs and reactionaries
of the crudest colour inside the Congress
camp who have brought about this situa-
tion in Assam (J/nterruptions). 1 would
ltke to ask Shri Pant he hag the power
of attorney from the Prime Minister in
regard to answering this question—if he is
aware of the existence of an organi-
sation called the World University Service.
which, as all Assamcse know, is a tainted
organisation full of foreign mercenaries
of various sorts as well equipped as
they can be to do all sorts of subversive
operations in this country. This World
University Service has its tentacles prin-
cipally in every college in Assam and it
has distorted and diverted the student
movement of that State and it has lent
a bad name to the Assamese students
who are in the All Assam Students Orga-
nisation. ¥ know that where there is a
real organisation, as in Gauhati, the
Assamese students have come forward to
prevent the kinds of thing that have
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happened in certain other arcas. But
it is because of the crude work done with
impunity by these foreign agents and their
native collaborators who are in plenty in
this country, it is on account of these
people that in Assam this sort of situation
could go on.

I would also like Shri Pant to explain to
us how it was that when early in October
the Congress along with my party, the
CPl, had tried to jointly organise big anti-
price rise morchas the All Assam Students
Organiation suddenly gave a call for an
Assam Bandh and nearly a inillion copies
of circulars were printed and distributed in
a place like Assam where logistics of dis-
tribution and the mechanism of printing
are extremely primitive in comparison with
other areas of the country. But this could
be done because of the assistance which
had come from certain foreign sources
whose champions appearing to be running
all over our apparatus in the different
areas of our society.

I would, therefore, like to know from
Goverament what exactly is being done by
Government to do something to implement
the 10-party appeal issued on the 17th
October, 1972, an appeal which was signed
by Shri Lalit Kumar Telay, President of
the Assam Pradesh Congress Committee
along wish leaders of other parties, the
CPI, CPM, PSP, and I do not know,
what others. There are so many other
parties—10 parties, but including the
Congress, CPI, CPM, PSP, who are the
only parties that matter; they had come
topether and given a statement. On the
basis of that something had to be done,
and I am told—I do not know that Mr.
Sarat Chandra Sinha, the Chief Minister,
had agreed to do something in regard to
this matter, but nothing could be done be-
cause of certain.internal squabbles of the
uglier quarter in so far as the Assam Con-
eress party is concerned.

I would like very much the Governmnt
to come forward and say, as the agency
responsible for the integration of this
country, what they have done. But their
own party which is represeated there riddl-
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ed with faction, is wilking into the net
which is blessed by the CIA and other
saboteur, foreign reactionaries coming and
manoeuvring—the agencies which they had
set up there. That is why the Assam trou-
bles have taken place.

Therefore, I would like to know, since
the movement has not been suspended, and
in spite of the appeal and the personal pre-
sence and magnetism of the Prime Minis-
ter,—what the students did the next day
was to call off the bandh or something like
that, mass satyagraha or something like
that,—they did not immediately act accord-
ing to her desire. Therefore, something
must be brewing, and so we cannot leave it
to those people. I know this means that
so far as the serious political parties are
concerned, including mine, whether it is
the Congress or the other parties concern-
ed, it is a confession of failure on our
part, that sundry students or young people
can come forward and join together with:
the most mischievous elements and bring
about a disaster of this sort to the whole
country. It is a confession of failure on
our part, but Government have the first
rsponsibility, and the Government have to
come forward and see to it that something
is done for that purpose, The 10-party
appeal of the 17th October is something
on the basis of which we can have short
term solution of the problem to make sure
that there is no repetition of the kind of
calamitous situation that has taken place
recently for the last few weeks, and a long
term solution which would make something
of the job in regard to the Assam picture
in this regard.

I would like also to know if the North
Eastern Council, about which we heard a
great deal when there was a provision in
the Statute-Book in that regard, is being
sought to be brought into play so that when
the long term solutions of laaguage and
oher problems appertaining to minorities
are attempted, the North Eastern Council
would fit into the picture and certain
guarantees may be put in which could
satisfy all the minorities who are there, who
are very much in the picture ia so far as
Assam is concerned.
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I wish, therefore, the Government to
come forward and give us something which
wuld be satisfyng not only to Parliament
but to those people in Assam, particularly
the linguistic minorities who are in great
vrouble and who are seething in insecurity.
We receive letters, telegrams and all sorts
of other things which show how appal-
ling the conditions are, to which they
have been reduced by the depredations of
-8 handful of people who are foreign re-
actioparies and other kinds of reaction-
aries who are supposed to have brought
about this kind of situation in Assam.

SHRI K. C. PANT: Everyone in this
House will condemn the loothing and
arson which were in evidence i Assam,
and the sufferings of innocent people.

Sir, my hon. friend Shri Mukerjee
wanted us to have a more imaginative
policy for Assam. I would welcome any
concrete suggestions from him as to how
we could solve this problem. I would
welcome concrete suggestions as to how
the emotions that had been raised could
be cooled down, because there is a cer-
tain history to this problem to which he
himself referred. When emotions are in-
volved, it is a delicate question and any
help we can get from senior Memers like
him will be most welcome.

The burden of solving these problems
rest on the elected members of the legisla-
tures, and the governments of Assam and
the other States in that region and mnot
on the Govermor, and so, the Governor’s
absence should not come in the way of
the governments 'there being actually
effective in  finding a solution to these
prablems. Actually the other  Govern-
ments are pot at all concerned; it is lucki-
ly & matter which is confined to Assam
and the Assam Government is engaged in
the task of finding a polution,

Shri Mukerjee gaid that the Chief Mi-
Minister of Assam had been trying to curb
violence in Assam and the Centre should
~have helped him. Imnnuurehmthm
the Centre has been trying to help in any
'waypo-ible-liislpmblmwhichme
‘people of Assam and the Government of
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Assam will have primarily to tackle be-
cause it imvolves the universities, medium
of instruction and so in _which are State
subjects; the low and order is also a
State subject. But to the extent thar we
can help, certainly we shall try to help
in every way possible.
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As to the different parties in Assam
pulling together, I entirely agree with him;
it is a matter in which all parties in
Assam will have to pull together.and solve
the problem. I am sure that all the par-
ties in Assam just now are engaged in
the task of finding a solution to the pro-
blem. He suggested that the North-eas-
tern Council might be called to consider
this matter. I shall suggest that even if
these ideas were to be considered, this per-
haps is not the stage at which to consider
it in the wider context because it might
widen the area of controversy; at this
stage perhaps if we concentrated on the
problem as it is before us, it might be
better to find a solution in the context of
Assam, bearing in mind the wider impli-
cations of the solution  because it will
have wider implications, I agree.

It is a delicare question but from the
way in which there has been an effort on
the part of al] concerned to restore peace
and normaley and find a solution and
from the naturé of the questions that have
been put here, it is evident that there is
goodwill and there is a sincere attempt
to find a peaceful solution to the problem,
‘Given this goodwill and understanding.
we hope that this question will be solved
primerily, as I said, by the people of
Assam and the Chief Minister, and with
our assistance; I hope, with the assistance
©of Parliament, if that becomes necessary.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): While appreciating the
hon. Minister'’s statement, showing a good
gesture and concern at what has happen-
edmAmm,lmunuythnitahoul_dbe
the endeavour of all of us concerned to

about Ilappy ulauons and to miti-
gne all \mhnppy mcndentu "and to act as
'l'ndum first. The sitmtitm in Assam is



217 Divurbshces in

very complex, not only delicate. The inci-
‘dents that have been happening even to-
‘day, dmugh temporarily that has been sus-
petidled, each has its long history since
the partition of the country. It i not the
occasion to make a detaued account of all
these developments. Since 1947, what has
been happening in Assam in regard 'to
language, from . time to time, is highly de-
plorable. It is the intention of all of us
concerned to come to a happy compromise
solution so that all people living in ‘that
part of the country may live as happily as
possible. But certain instances must be
raised and focussed in order to under-
stand this complex situation prevailing in
Assam. It is known that this sort of
violence and trouble had happened in
Assam ‘in a similar fashion in 1948, it
was there in 1949, 1950, 1954, 1960 and
thereafter, and it is there even today.

T would first of all appeal to the Gov-
ernment of India, by asking if they will
consider finding a durable and lasting
solution so that this sort of trouble may
not recur in future? Here I am not in

" a position to put forward a solution
straighaway. It is &« vexing probem.
It is a fact that this has been nienacing,
shocking and it had been happening in 2
most clandestine way since the pertition of
the country. And, how ?

If we see the census figures (unfor-
tunately we cannof have any census figures
for 1941 because of War) from 1931 to
1951, the number of Assamese speaking
people in Assam had increased by 150 per
cent. In the course of two decades, from
1931 to 1951, it is impossible that the
popuiatmn of that particular region could
increase by leaps and bounds, by 150 per
cent.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): ‘At"the tiiie 'of ‘parfition of
‘India, Sylhet, a Big ‘Béngalfapelking dls-
‘ttict, had been fakén ‘awdy frin Wisiin.
"Pirtiaps, ‘it whs Aot faken o hcéouit.
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SHRI B, K. DASCHOWDHURY : You
are absolutely correct. The figures I am
quoting ere rifhus the Sylhet district. In
1931, the -Assamese speaking people
mumber 1992,291, 1 bave the figure
dertified by the reference section of the
Parliament. ¥n 1951, it hiad gone up to
49,71,220. This figure s mints that
Sylhet district. in 1931 the percentage
was 3232, Fh 1951 it had gone up to
56 per cent. This is a klological miracle.
In a decade, for each ten year period, the
increase can be 10 to 15 per cent, So,
in fhe course of 20 years, it could have
increased from 19 ldkhs to say, 27 or 28
or even 30 lakhs. But I cannot under-
stond how it has gone up to 49 or 50
lakhs. Tn 1931, the percentage of Bengall
speaking population, minus the Sylher
district. was 27.56. But in 1951 it came
down to 1694 per cent. The total
population of Assam in 1931, 1951 and
1961, has increased by 10 to 15 per cent
in ten years. Now where have the other
linguistic minerities gone ? They ‘must
have been included in Assamese speaking
people, Anyway, 1 am not going into
that detail. As T said, it seems to be a
biological miracle. It is impossible,
whatever way you consider it. Because
one can never cheat arithmetic for ever,
although Census figures could.

What wsas the attempt? The attémpt
was thdt the State 'of Assem should only
belong to the Assamese spemking people.
This desire of certain sections of people
living in Asém 1§ highly deplorable. I
will simply apperl at this ‘stage that the
‘gentlemen who are ‘thiking on "that 'line
thould récohsidér 'their 'vicws, Assam or
"Bétigd] or Bihar or any part of this coun-
try shotfd be the phace fo live in for every
‘Indian. Now, evén with this jugglery of
‘cénsus  figures, actording to the 1951
‘cefisus figure the pércentage of Assamese
speaking people was '56. In '1961, it was
‘$7:14, Can we éome to thisuaderstanding
“Hhat ‘only betause 57 per ‘demt of the
pbﬂ.llaﬁﬁn of 'a phrtidyler State speak ir
‘rie ‘hrigtise. “That "State shéuld e on-
flingwal ? "The 'Hiée Minltor knowsthat
' on”"the Basts &f the SRIC. Répott, in 1966,
‘a" it &rind 67 ‘Inown "ay ‘the Governmént
of India MeWDRawimm, ‘1936, was’ afopted
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in constitution with all the Chief Minis-
ters. There has been specifically stated
that if, in any State, the percentage  of
population speaking a particular langu-
-age i 70 per cent or more, that State
only can be regarded as unilingual State.
If it is les¢"than 70 per cent, the languages
of the other linguistic groups have to be
recognised as the State languages; it may
be the second language, third language or
the fourth language but it will be one of
the State languages. The complex situa-
tion in Assam is that there are so many
languages.

SHRI D, BASUMATARI (Kokrajhar):
May I submit for the information of the
House that the figures furnished by the
hon. Member are wrong? We are not
compelling the non-Assamese speaking
people to take up Assamese in the
schools. They took to Assamese volun-
tarily.

MR. SPEAKER: May I appeal to all
of you, including Shri Daschowdhury,
that we should not enter into the con-
troversial field 7 By bringing up these
figures you are raking up the same issue
which we are trying to avoid, and the
whole effect of that appeal would be lost.
I think your predecessors were very care-
ful about it. I would request vou also
not to enter that controversial field but
-come to the question straight,

SHRI B. K. DASCHOWDHURY : I am
very thankful to you, Sir. I am not goilng
into the details in such a way as to raise
a controversy. T am bringing to the notice
of the government that there are many
-other telling facts, and, in view of that
wituation, we must resolve this problem.
There ere instadces where certain lingui-
stic minorities have been denied thelr
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SHRI D, BASUMATARI: We are not
orditary ‘Tembers, I am representing
that part of the State have in Parliament
for more than 20 yeary .

MR, SPEAKER: He is not referring to
you.

SHRI D. BASUMATARI: The facts

and statistical position should be correctly
mentioned,

MR. SPEAKER: Why do you think
that he is referrifig to you ?

SHRI B. K. DASCHOWDHURY : This
is the whole crux of the problem. Let
the Government of India consider how to
solve the problem, because all these
figures havé Been manipulated. The Gov-
lernment of India must have to ensure that
all the linguistic minorities now living in
Assam will be given adequate protection
under the provisions of articles 29, 30 and
350A" of the Coustitution of India. Of
course, the Linguistic Minorities Commis-
sioner is there and his report will be dis-
cussed in this House, but I want the.
Government to pay special attention to this
problem, because the linguistic minorities
in Assam are being liquidated in a stage-
manner way,

Coming to the present incident, I would
point out that the hon. Home Minister in
his statement has not mentioned the
incidents in the district of Goalpara. I ask
him whether there were any incidents
between 3rd October to 6th October
last in the Dhubre sub-division, which is
a part of Goalpara district? The hon.
Minister mentioned only Kamarup,
Lakhmipur Sibsagar Nowgorte and Darang,
What about. Dhubri sub-division of

degitimate rights. I am not repeating the
old past stories now. How can we come
to a solution under the circumstances?
1 only want to point out that before
arriving at & solution, all such facts must
be made known to the government. The
Government of India is in a position to
know the facts much more than an ordi-
nary Member of Parliament,

Goalpara district? The place is very close
to my constituency. I have visited that
area and I have come to know about
the serious situation that was pre-
prevailing there during the period 3rd to
6th October. Not only arson, loot, kil-
lings axd murders, womenfolk have been
molested like anything and  there were
ghastly incidents every where in the town
which I do not like to mention in detail.
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(Interruptions) Let the hon. Minister con-
sider what had happened during the pe-
riod 3rd October to 6th October,

MR. SPEAKER: Let him come to the
question instead of raising amy  contro-
versy.

SHRI B. K. DASCHOWDHURY; My
questions are wvery simple, Will the
hon. Minister agree to a proper judicial
inquiry, covering every aspect of the inci-
aents in Assam, with proper terms ol
reference, as this has been started by the
Government of Assam in a limited way?
(Interruption). That inquiry should co-
ver whatever has happened in Assam dur-
ing the last six months. I want to know
whether the hon. Minister will agree to
this. Secondly, I want to know, Sir,
whether you w:ll kindly agree to send a
parl i for an on the
spot study |n Assam, in order to find out
the damage caused to minorities. Thirdly,
1 want to know what protection has been
given to the linguistic minorities who are
now living in Assam and what ghort of
compensation has been given to the victims
who have been seriously affected. Because
we know that the wounds of victims of
the 1960 riots in Assam have not yet
been healed up and now they have been
made the target for a second time. Further
1 want to know what immediate arrange-
ments the Government of India will make
or have made for the protection of the
linguistic minorities living in Assam.

SHRI K. C. PANT: My hon. friend
began his statement by expressing  the
hope that a happy solution would be
found. Thereafter, he went on to make
statements, which I am afraid may mnot
help in finding a happy solution. (Infer-
ruption), There is a time or everything.
whether you want fo provoke a situation
at a particular moment or whether you
want a situation to return to a state of
peace and mormalcy so that all issues can
be considered. There is no attempt to
avoid issues. But, certainly, at a point of
time, when things are getting the normal-
cy, I would appeal to all sections of the
House, without questioning the facts and
figures, without underrating the emotions
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that have been roused, to help in the nor-
malising of the situation at this particular
stage. I know, the emotions have been
roused. These are not merely matters of
statistics. In matters like language, the
emotions come into play, the feelings
come into play, certain attitudes come into
play, and, ultimately, we have to see that
the spirit of harmony is restored amongst
various sections of people in Assam. That
alone can lead to g real meeting of minds
on this question. I would appeal to every
section of the House to help in bringing
about a meeting of minds and the feel
ing of harmony in Assam. It is in that
spirit that I would request my hon. fri-
ends not to insist on me to reply to his
question.

On the matter of relief, T can tell him
that the State Government bas given re-
lief and has made arrangements for re-
lief and rehabilitation. They have open:
ed camps or those who have suffered in
the recent riots.

AT ot e wgig ol (TEETE):
:xsqwq-@w.ﬁmﬁaw frae
:rmmg'ﬁ:mwmﬁ qesvfy ¥
¥ fopeft #7 qreIAT AG FCAT AEAT
HAW N A6 I« e I § A A
TF TIC NRW §, MW A A T
gfe ardt & @ ag oF Sfoa & w0
gUT MW gL AAM Y | X AT
AW ¥ §EAq W ATRIET W
TR qEC § | TF qg Waw ¥ g
Tt a¥ wlfasrd & g af «@
fagr ¢ g AR ©F A W@ ¢
N ¥ g ¢ e gam sy W
wraTe wga § | arepfaw gfe ¥ afx

%@ d=d Wk sk w P @

TaT g @ X ¥w A g2Avw dar
o
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W9 WUC gW AW W e W
8T Y 7 aue g Sfwr ) awr
7 auf & & oF ol T, v A
® Ig wwe K s I A
T EqT WIHfET KT ARAT §
foredr famam Y i & 1 SR
wgr fF o= gn WA awemni s
ATGTT FTAT AEY § IW WA §D
Tigd wfemar & oY gurd mim &
¢ nfardy & w7 § Freraed @l
FramtfFamaiom @A g
T TR IAFT AT A A T Y
T 9t g ar ot gaTr whi wE
T FT wwen waw § fe angdy wiwei
¥ & ord @A @ 1 A o
a-amg Ao § R fege §
AT JuT & A, wargdHr w0 AT,
AR AU WL ST # R TR AT
afedg da1 & &

# wqy frazw woam wgar § e
TENIT T A GER & g H T A
WTHT T &, TF AET A HATT FT § 7 FwAT
WTNT FT § 1 79 IR & O A wifas
T & 7g & T WA R F A
#T aTH ¥ TrEAwa w0 ¥ fag agd
wfrat s gt Saw F1 AREIEr §
ot Iy g g & 1 oo awt &Y
BRI & 4T WY F AT oY, qefy
WX g9 & A9 9% A« gHI qHTH &7
ey Torfaey gwear g A fee
& g

% frdwr won WA § R oW
o= ot 7 %W wew-SaaT F A
ot wrer ¥ Aty ax A g dar @
Wi F Wiy qv Fe7 gt §
@ fam @t} 1 g A W ¥
RS i agT § A G E | YW ag
WTST & AT T AT 7 o § I ag g
ST ®Y WEEITET § | WA A B
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& FATG § av anfyew qwT W @ gAET
T T Y et & A gk S
W 7T § ar fod greY & g Aqe
W § & g e w8,
T o ¥ we § e oo # 9
T § I e ax o dw &

- wo fafge eamat # ofe s & Far

a9 ¥ A 9T w7 § | 97 oo AW
I W qE §T AT 97 fF AT QT
o AT ST T w7 AT A WK
g IRST AT HIT A gL WIEET
FAHT T G & oo oww, w
AT 9T T wrar ¥ ATR 9T 7 e X
S F1 wrdfawar & aer e
Mg A F AT AW AR F
ST FT ZH FHIGT HC o4 a1 § qwear
g 5 & 7 o i g o |

T & W FTATE | T qE WATT
¥ 5T At ¥ At & 5 wiw A § A
wE dar ¢ B owmer i & foew
frazamadfraidamdr €
# wgroe ¥ avd ¥ a1 ) wEOS
" AT FT a9 HAST AT | A& §
*E W IEET T AE AT ) wrATH ¥
s A e gr g A 7 E
Jyia, mr &!W'ﬂ( gﬁwm#;
¥ gl e E wat e gu & 4 F ST
argar g 5 = wrowr & fF wial &
A e I R AR
T TR Wi g wweT A W
sRed FFawmr FH ? wiE F
®FY 72 T se Wwww T
W ¥ e N R, T A
¥ 3 & 1w ARy § e A8 A
ol &, et W Wl v § ) SEw
w safirer g & W gt T e
Yo N AR g e @
2w R gy W ww A ¢ T aerd
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& @ ey faroer &l ol &
''SHRI 'JYOTIRMOY BOSU (Diamond
Harbour):

be the medium of instruction and admi-
nistration. We also’ fully support the.

ratjons in this regard. We equally strongly
support the cause of the. linguistic minori-

2379 LS—8
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. their education in Enqlssh jt

" the Brahmapuma va]ley
" distirbances,
) d‘sturbm% '(T)ur image, T should say, has

My Pariy's stand is quite clear i,
on this that the Assamese language should .-

ne ety
As.mm on Larguage 326
_Is.ﬂ-le (CA'I

ties there that ihey musl gel (ht;u: foduu

" fiof through their rnéthgr tﬁng'ne in" pri-
' mary, sccbndar}r and un?ve sity Tevels.
This is a  principle whil:h “has "~ “already

_been’ sccipted by Cenfral ahd State Gov-
ernments upto’  secondary level” even if
“there aré fen students demanding -educa-
tion in the secondary level in a particular
class. For primary education;, it {5 a
‘must’.  The resolunons of the Gauhati
" and If)ibmgxrh tniversitles' in déﬂ'y?ng the
" rights of linguistic minoritles; (botd *and
“beng) to get education -at the ‘tmiversity
““ievels’in ‘their own ‘mothet tongue i, |
“‘beg to submiit, improper ‘and" wrong: - 'We

“‘oppbse '#t.  All- nghl‘athlnkmg Believers of
- dembocracy ‘Will' oppesé it.

‘Ewven’ if~ énly
people wantedto' ‘gel
>uld  be
allowed The Assembly r,esolutlon for a
acparate Cachar umvers:t; does niot_solve
the ‘probleém “of “Tinguistic’ nuno—:tle, in
pmlonmed
ese notlng news, are w:n'

a section of the

beer mdsqderably tamlshed Tt'is a most
shnmeful thing, Sir Are thise thmkmg in
terms of “modern Ind:a anywhete riear
the reality? So intense is the fight that the
Minister Mohitosh Purkayastha hed not
been allowed to-go -and visit the affected
aress. He was made to po ou a fast, The
people of Assam are misled and this sort
of “thing dréates “tensions. ‘This ‘sort of
‘disturbance ‘needs planning and money.
This is being engineered by vested in-
terests.

A British tea _ buying, blendms‘ and
packing, m?nopoly firm has been in league
with a reactionary section of the ru]ln;
party, A section of the civil service
administration officials and of thq,,Ralice
Education Institute were assisted and pro-
voked in 4k these things by the: foreign
agents. This is the worst outburst of fac-
tional fight of the ruling party. T say,
ithis is ‘a Woldull party.  Theé Cachar fac-
tiow :6f!/the''riiling' party -wanted” *“Mr.
-Mahitosh - Pérkayastha ' to stép -down- -and

/ make’: room -for ' Suranjan Nandi and - for
; e i Assany: Walley, !
Assamese languagerspeaking people’s aspi--...

another - faction, -ted by
Mri ‘Probin' Chowdhury: and  Mr. ' Girin

/Choudhury! as been playing the -gamie to

discredit  Prime - Mimistat's - nominated
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Chief Minister Shri Sarat Sinha. A sec-
tion of the administration and police has
not been paying any heed to the Chief
Minister. The police role was the worst.
It joined hands with anti-social elements.
Indira Raj is police raj. This is a thing
which we are seecing everywhere in the
country.

SHRI DINESH CHANDRA GOS-
WAMI: How is it proper for him to
mention the names of persons who are
not here to defend themselves? They
have no opportunity to defend themselves
in the House. What he is saying has no-
thing to do with the motion before the
House.

SHRI JYOTIRMOY BOSU: I said,
the police and the administration did not
pay any heed to the Chief Minister.
They joined hands with anti-social ele-
ments. This has been done to divert the
democratic movement, to divert criticism
of the Government due to high prices and
mounting unemployment and lack of in-
dustrial growth. This is done only to
scuttle the working class movement,

MR. SPEAKER: This is
Why are you going off the point ?
terruption).

SHRI JYOTIRMOY BOSU: You may
kindly call the House to order. Shri
Sarat Chandra Sinha, the Chief Minis-
ter. ...

irrelevant.
fIn-

MR. SPEAKER: He wants others to

be in order. But he should also observe
some order. ...
13.00 hrs.

SHRI JYOTIRMOY BOSU: 1 was

just making my submissions.

The Chief Minister, Mr. Sarat Chandra
Sinha came to the Prime Minister for
advice and instructions and he went back;
the situation remained unchanged. We
want to ask the Prime Minister here
‘what was the discussion? What was

. the advice given? What did he do? And
what was the outcome?

NOVEMBER 14, 1972

Assam on Language 228
Issue (CA)

The role of All India Radio was also
not very helpful. It is now months; the
Central Government are sleeping over it
even today. It will be the duty of the
Assam-language-speaking democratic for-
ces to assert and protect the minority
rights. What do the Central Govern-
ment propose to do right now? We want
to know this. ’

My question to the hon. Prime Minister
is this. In today's paper, it has been
said that the Government had prior and
advance information about foreign hands
trying to engineer riot in Assam and also
in Punjab. I want to ask what precise
steps were taken to prevent this and
safeguard the country against such activi-
ties, and also when she talks about it, as
I know that certain elements of the ruling
party had a great hand in the matter,
whether they also come from the CIA.
We want to know this and’get a specific
and clear reply.

" SHRI K. C. PANT: My hon. friend. ...

SHRI DINESH CHANDRA GOS-
WAMI: What about my point of order?

MR. SPEAKER: I shall look into it.

SHR1 K. C. PANT: My hon. friend. .
spelt out his approach to the problem
of languape in Assam and said that it
required certain steps, but [ think he
said many things that did not go together,
as for instance, Assamese and Bengali
both being the media of instruction for
the university etc. These are issues
which are under discussion. [ do not
want to enter into this at all, because as
I said in the beginning, my purpose is to
try to ameliorale the situation and help
in bringing about a solution which a dis-
cussion of the problem on the floor of
the House at this stage is not likely to
do.

SHRI DINEN  BHATTACHARYYA
(Serampore); But he must spell out the
Government's policy. He must spell out
the Gowvernment's policy regarding the
medium of instruction.

SHR1 K. C. PANT: He knows that
there is going to be a debate on the ling-
uistic minorities. . ..
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SHRI DINEN BHATTACHARYYA: I
seek your protection, Sir. T would like
to know whether Goverament have any
policy on this matter.

SHRI K. C. PANT: Government's edu-
cational policy. ...

SHRI DINEN BHATTACHARYYA:
What is the Government’s policy?

MR, SPEAKER: 1 do not like that
these interruptions should go on like this.

SHRI JYOTIRMOY BOSU: But the
Ministers could go on evading the replies.

MR. SPEAKER: Hon. Members
should have the patience to listen also.
The hon. Member had said so many
things. But now he does not have the
patience to listen.

SHRI JYOTIRMOY BOSU: Let him
reply to the points. We are not here to
listen to cotk-and-bull stories.

SHRI K. C. PANT: There is no ques-
tion of evading the guestion of ed
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SHRI JYOTIRMOY BOSU: Doctor,

heal thyself! He is preaching sermons.
I am not here to be sermonised.

S'{RI K. C. PANT: My hon. friend
had attempted to analyse the reasons for
the controversy in Assam and for the
riots. He had ascribed it to some British
tea interests, to some foreign agents; he
ascribed it .to some quarrels within the
Congress Party, and hg gave his grounds
and he said that the tral Government
wae trying to shift attention from the
price rise and so on. I do not know
what really is the reason....

S'IRI JYOTIRMOY BOSU: All of
them.

SHRI K. C. PANT: He mentioned &
few others also.

SHRI PILOO MODY: Riots are taking
place without any reason!

SHRI JYOTIRMOY BOSU: Who is
financing them?

SHRI K. C. PANT: He has referred

al policy. It has been enunciated and
it has been put before the House several
times. When the discussion over the lin-
guistic minorities comes up agam, there
will be a full-fledged discussion; so, fhere
is no question of evading this guestion.

I was rather ashamed to hear my hon.
friend say that there was no modern India
and that it did not exist. | was ashamed
to hear that,

SHRI PILOO MODY (Godhra):
something about it.

Do

SHRI K. C. PANT: | would remind
him, though I do not want to name any
country, this question of language is a
question which arouses emotions, and
even in other countries we have seen this
ceusing a lot of ersy, someti
causing violence, even in a small country
like Belgium, though 1 did not want to
any particular country. Therefore, he
should understand this and view the prob.
lem in its Pproper perspective.

to ide agencies. Certain suspicious
facts and circumstances have come to our
notice, but, as the House knows, it is
not in public interest to disclose them.
The Prime Minister made a statement, to
which he appears to have referred—I do
not know. But the central point that should
not be forgotten is this. I do not accuse
all who have been involved in these acts
of rioting of also being involved with-
any foreign agency. I do not do that,
because this i{s an emotional question in
which many people may have been im-
volved. I do not also want to create an
impression that we want to paper .over
our weaknesses. There are certain weak-
neses within us, and I think we should
acknowledge and accept those weaknesses.
Unless we do that, it is difficult to re-
move them and solve problems like this.

13.06 hrs.

MR. SPEAKER: Papers to be laid om
the Table. ,
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““SHRI JYOTYRMOY BOSU" (Biamond
‘Harbour):- Under rule-377, T ‘have to
raisc point. On the 13th October 11972
in the Consujtative Committez  of the
Home Ministry, an ‘assurance was given
by the Prime Miaister. .. '
" MR.- SPEAKER: No: no.
wiloc .o -
“ SHRI JYOTIRMOY BOSU: ....that
‘the case of Shri Bansi Lal will be disposed
‘oF within a month, that is 13th Novem-
“ber.... So 1 have given notice....**
MR. SPEAKER: 1 have not allowed
_him. There is no provision for that. He

is speaking without permission. This rule
is not mcant for that.

SHRI SHYAMNANDAN . MISHRA
(Begusarai): What prevents Government

ifrom saying whether if wanis to act ac-
cording to what the Prime Minister said?
SHRI PILOO MODY

roye—

(Godhra):

L..
- MR. SPEAKER: Shri Piloo Mody will
vresums  his -seat.  Yesterday all of us
~indicated that-it was not very proper for
&iin to wear that pendant. - He wanted to
‘give some explanation. [ am very happy
lo say that I received a letter this' morn-
Ling; it was not signed by him but it was
won- his behalf. I am very happy that I
-received amother letter just now. The
sonly thing is this. [ do not prevent any
‘explanation from him. This House is
+open. This is Parliament. He can as
-wyehemently explain his conduct or ex-
+plain anything. But for that explanation,
it is  not very much esséntial that he
should have that pendant also worn by
i 1 him. He is quite an effective speaker and
with that he does not become much more
‘one. The House does mot approve of it.
He will kindly remove it. It will not
mitigate his eloquenee at all. If he does
so, 1 will allow him to offer an explana-

tion; othcrwise not.—

. He might come over herc.
move it from him.

I can re-

Issue (CA)

SHRI ‘PILOO MODY: T would pre-
sent it to you, if yon will kindly allow
me....

SOME HON. MEMBERS: No. no,
‘Temove -it. ‘

MR. SPEAKER: Kindly remove it.

; ‘SHRE PILCO MODY: I will—as soon

as you sit down,
As T have been asked by you....

SHRI H. N, MUKERIJEE (Culcutta-
North-East): How can he wear that mis-
erable pendant? Is Parliament to be dis-
regarded in this fashion by this ridicu-
lous man who puts the whole House to

- ‘shame?

SHRI PILOO MODY: As you hgve

asked me to remove it....(Jacrruptions)

—if they will listen. Some peoplc have
their consciencs so heavly laden that it
becomes difficult to convince them. Since
you want me to do it, I will certainly re-
move it because I have no intention of
going against the instructions of the Chair
(Interruptions)..

The hon Member then removed tie
pendant.

SHRI PILOO MODY: 1
offered to present it to you.
let me know later on?

have - also
will you

MR. SPEAKER: Will you allow me to
burn it later on?

SHRI PILOO MODY: You can do
whatever you like,

MR. SPEAKER; I will just burm it
outside Parliament.

SHRI PILOO MODY: T thought you
were discouraging burning things here.
First of all, I would like to make it clear
that T do not live at the behest or the
bidding of the communist party of India,
oor do I accept their code of conduct.
You, Sir, and the Depoty-Speaker, yester-
day, in your proverbial wisdom, have
passed certain remarks from the Chair. T
will not comment on them, becawse I do

_not want to become overwise premature-

ly— - R .

**Not recorded.
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“MR.' SPEAKER: What was that  re-
mark? I just want lo listen.

. o
l-smu PILOO MODY: From the book,.
you will find it. The communists. . are.
notorious for their lack of bumour ond
they do not like being hoist by their own
petard.  There are certain fundamentul
rights in this coundey which have not, to
the best of my knowldege, so far becn.
removed. 1 know that the Constitution
has been tampered with. but it has not
been abolished. 'Sir, T know we have

pussed the 24th amendment—

MR. SPEAKER: This is no explana-
tion for wearing the CIA padge. (Inter-
ruption).

AN HON. MEMBER: Sir, a point of

order.
MR. SPEAKER: Order please. If ycu
are speaking of other things, and if |

allow you to make another speech
is not a healthy practice. 1 am
(Interruption).

, that
£OrTY.

SHRI PILOO MODY;: But 1 thought
that under the law, it was necessary that
Parliament should pass an  Act, which
asks me to remove this.  (Interrup.ion)
Unless you want to abrogate to yoursell
certain dictalorial powers whlch you are
also entitled to do.

Of late, with total irresponsibility, we’
bave been reading in the prass all man-
ner of statements made by the President
of the Congress Purty and' later blessed
by the Prime Minister, which has accused
all opposition parties of being CIA
agents—(/nterruption).

Except the CPI. of course which
understandable; ' (Interruption).
fighting for their own richts, by _expres-
sing  their - prievifces. havé been  called
ClA- agents: ‘luboit on striké wanting a
hwrig wa;c 'I'm-» bén:n called "CIA ngfentﬁ

is
Students

fm\m HON, MEMB‘ER'." "No, no.

_1< S IERATERAN =rL
9 (SAKA) Asmm Oﬂ Ionc!mm o
dsspe (CA) L,
SHRI l’lLOO MUDY Bu_s_cx

because of ms[ﬁucnt servicg,

bei.ause of CIA instigation!

Asiy
which was not completed on time hecousy,
of CIA interference! The drought has coing,

72,

this year. .becouse of ClA  intesfzrencel
Prices are rising becaus: of what ths CIA.
has done" And cven the Nehiu Forum,
has been dubbed on one occasion u a4
ClA-spoasored orgunisation,

MR. SPEAKER: Picase sit down.

SHRI PILOO MODY: let e tinehs
It would not tuke 1wo minutes. 1

MR. SPEAKRLER: | just wanted ol
vou, if somezthing was suid or lud hap-
pened in this House. you can give oa .g-_
planation oa that,  Bat if heads of 1
various political parties fighy their bate
outside, it iy much better you fight it
outside: you arc welcome to do it h

SHRI PILOO MODY: I am expliiting
my conduct.  You yourself hav: heard is
this very Hous: on inaumerable occasions
the Members of the communist pariy,
hurling abuses ar other Members of  the.
House, culling us CIA agents and ull,
manner of things, foreign agents, luckeys
of so-and-so and otherwise. [ know that
apart from my protests there was very
little that you could do to protect the 1.l
of the Members of the House from this.
sort of abuse. (Inrerruption).

SHRI S. M. BANERIEE (Kanpur);--
Make him th= Marshal.

" SHRI PILOO MODY: Now, when 1
flaunt it in their own face, they do not
like this, because it has been flaunted in
their own face.

SHRI S. M. BANERJEE: =* =+ v

SHRI PILOO MODY: You have just
heard another remark .of that kind. * *

MR. SPEAKER: I am sorry: this \'.II*
not go on record—the remark which hoth
‘of ‘you have made. T am so sorry.  You

must be very cautious in your ubse]v.;,
l'lcms ’I
! “Expunscd as ordercd by lhe (‘hm
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SHRI R. 5. PANDEY (Rajnandgaon). jand the Prime Minister has finally blessed

There is a very important guestion be-
fore the House which concerns the de-
corum of the House. Yesterday, you pas-
sed a remark regarding him, that the de-
corum of the House must be maintained.
If any person calling himself, projecting
himself to be the agent of the CIA came
here, naturally you were concerned about
the decorum of the House and you said:
please remove it; I shall permit you to
speak later on. He goes on saying CIA,
CIA, drought. this and that..(/nrerrup-
tions). It is non-gense  on the part of
Mr. Piloo Mody to talk this.... ([Infer-
ruptions). 4 '

SHRI PILOO MODY: Certainly 1 am
aware of the fact that CIA exists in this
country, and so does the KGB. But an
intelligent analysis of the situation lead
us to try and find out what is it that is
of interest to the American in this coun-
try. Are they interested in our politics?
Are they interested in our economics? Are
they interested in subverting our country?
Or is it that they want to find out what
the Russians arc doing in India? Because
from the point of America global stra-
tegy, that is all that Americans are Teally
interested in to find out what the Rus-
sians are doing in India..(Interruptions)

SHRI H. N. MUKERJEE: In the
name of humour, he goes on saying das-
tardly things....

SHRI PILOO MODY: There is no hu-

mour in this; I am dead serious.

SHRI H. N. MUKERJEE: You asked
him to explain his conduct; he goes on
saying dastardly things. ... (Interruptions).

contradict
(In-

MR. SPEAKER: You may
each other outside this House....

terruptions).

SHRI PILOO MOD'Y:IMY suspicion is

! that the CIA is hot on the trail of the
KGB and the KGB is telling their friends

both inside the Congress and outside the

Congress to get the CIA off their backs.

That is why you find that Mr, Shankar

Dayal Sharma has raised the CIA balloon

it.

In conclusion, I can only say this, I
call upon every youth and student in this
country to wear a badge such as | have
been wearing to expose the subversion of
Indian democracy. ... (Interruptions).

—

13.19 hrs.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, you did not allow the mat-
ter about Bansi Lal. .. «(Interruptions), As
assurance was given on the floor of the

House on 13 October by the hon. Prime
Minister. .., **

MR. SPEAKER: I am not calling
upon you to speak. You are speaking

without my permission. T have not al-
lowed him to speak; what he says will
not go on record.

SHRT 5. A. SHAMIM (Srinagar): So
Bansi Lal is protected.

MR. SPEAKER: He is protected by
the rules.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli):  The situation in Tamil
Nadu is taking a seroius turn. It should
be the concern of all political partics to
find & democratic solution for the sitva-
tion in which Tamil Nadu is placed. My
party has demanded a commission of in-
quiry into the charges against the minis-
try there... (Interruption)... Tomcrrow
there is a big band in the whole State. 1
want to know what recommendation the
Government has made to the President
and what action has been taken on the
petition that 1 have submitted to the Pre-
sident ... (Interruptions)...1 am not refer-
ring to the Assembly proceedings. I have
myself presented a petition to the Presi-
dent. What action has been taken on it?

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Kalyanasundaram can submit-
a hundred petitions. But why should he
refer to it here? I can also present a
petition against all the ministries ‘n  the

**No recorded.

_— y
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various States and ask for their dismissal.
There should be an end to this insanity.

SHRI M. KALYANASUNDARAM:
Nobody has demanded the dismissal of
the ministry. Our demand is that a com-
mission of inquiry should be appointed
.+« . (Interruptions).

SHRI G. VISWANATHAN: They
want to create a law and order problem
in Tamilnadu. He is engineering it. He
is leading the unsocial elements there.

SHRI M. KALYANASUNDARAM; Is
MGR an unsocial element. ... (Interrup-
tions).

SHRI G. VISWANATHAN: We know
what the CPI is.

SHRI M. KALYANASUNDARAM:
We know what the DMK is. (Inrerrup-
tions). T want to know from the Homs
Minister why they should send the CRP
1o Tamilnadu.

MR. SPEAKER: All of you piease
sit down. This is a very big country
and a very big democracy. Somethiag
is going on all the time in one corner or
the other. The poor man who has to
listen to everything is the Speaker. After
all, 1 have to pacify them.

ot s wvaw faa (FpEaw) o
9a &€ & & o w77 m@y 97 39
06 WIOHT AT # W1, AT AT
o GO g @, ...

WA v W aE A
HTHAT WTAT, FEOTIATE FT ATHAT ST,
w9 &1 FE€ 9T "W, L

SH_R_I JYOTIRMOY BOSU: Why this
d&t_zub]e standard? On a point of order,
r.
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MR. SPEAKER: I am not allowing

you.

SHRI JYOTIRMOY BOSU: You aie
shielding the Government.

MR. SPEAKER: Please sit down. I
am very sorry I have to ask you to move
out of the House.

SHRI JYOTIRMOY BOSU: You can;
it makes no difference.

MR. SPEAKER: It is a very irrespon-
sible remark. ... (/nterruptions). ... in the
noise I could not listen to what Shri Kal-
yanasundaram was saying. 1 did not know
what point he was raising.

SHRI JYOTIRMOY BOSU: 3ir, 1
have been saying... .

MR. SPEAKER: Kindly sit down. As
I explained to you earlier, so much hap-
pens in all the States in their own internal
politics, in the internal working of the
party. Everything cannot come up in
this Parliament.

SHRI S. M. BANERJEE (Kanpur): At
least corruption ceses should be allowed
to be brought here.

MR. SPEAKER: It is very difficult to
allow such issues to be raised here. One
member may come with something against
the Chicf Minister of Bengal and another
about what is happening in Tamil Nadu
or Haryana.

SHRI M. KALYANASUNDARAM:
In Tamil Nadu there is difference......

(Interruptions).

MR. SPEAKER: I am not allowing
anybody to raise these points. We will
take up the next item....([nterruptions)
Order, order. May I request hon. Meni-
bers to move apart from each othe™
(Interruptions).

SHRI M. KALYANASUNDARAM:
May I submit....



a3b"

- Disturbances -in

att

MR:SPEAKER: 1. sail these :are
State  matters.

all

SHEI M. KALYANASUNDAPAM:
If anything happens in Tamil Nadu, the
Central Government will be held respon-
sible for their indifference,

SHRI JYOTIRMOY BOSU: | want to
raise a point of order, sceking zuidince
from you. We ure anxious that your
image remains before us as impartial,

MR. SPEAKER: If you to judge me. 1
can never be impartial,

SHRI IYOTIRMOY BOSIU!;
others also; in fact the whole

There are
Honse.

MR. SPEAKER: I do not take you as

representing the whole Housc.

SHRI JYOTIRMOY BOSU: Am I not
part of the House?

MR. SPEAKER: You
not a part of the House,

are  somzlimes

SHRI JYOTIRMOY BOSU: That is an
indictment which can invite a motion of
privilege. I am here sent by the clecto-
rate of West Bengal; not by your nomina-
tion. Let us come back to the business.
1 have written to you day before yester-
day, asking for a clarification from the
Prime Minister, to draw the atteation of
the House to the fact that an asswmance
was given in the Consultative Commitize
for the Home Ministry. . . . ({uterruptions)
Sir, you do not allow me to spcak. But you
allowed Shri Kalyansundaram to speak
because the ruling party was not against
it. Now you want to shut me out.
You cannot have double standards.

MR, SPEAKER: May I request you to
withdraw those words? Every time you
make such remarks. ... (Jaterruptions), 1
am sorry, I am not going to allow it this
time. You will have to withdraw it,

SHRI JYOTIRMOY BOSU:
withdraw it.

I do not
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MR.. SPEAKER: Every time he .casis .
aspersions on,the Chair. . I am; not -going
to tolerate it any more.  Either he is
poing 1o withdruw those remarks or he
will have to withdraw himself from - the
House. . .. (Interruptions). -

SHRI SHYAMNANDAN MISHRA: -
If you do not like thoseé words, you can
expunge those words. You can do that,
although it is not proper to expunge those
words. ....... (Interruptions).

MR. SPEAKER: Mr. Jyotirmoy Bosu,
either you withdraw those words or you
withdraw from the House.

SHR1I SHYAMNANDAN MISHRA:
I rise on a point of order.

MR. SPEAKER:
unless he withdraws.

No point of order

SHRI JYOTIRMOY BOSU:
your orders. But 1 will not
those words. . .. (fnterruptions).

1 will obey
withdraw

MR. SPEAKER:
the House.

You withdraw from

SHRI JYOTIRMOY BOSU: 1 want to
put it on record that... (Interruptions).

MR. SPEAKER: No please. 1 have
taken objection to the words which I
heard and which the whole House heard.
Either you withdraw those words or you
withdraw from the House.

SHRI JYOTIRMOY BOSU: Kindly
give me a hearing.

MR. SPEAKER: I am not going to
hear you unless you withdraw those words.

SHRI SHYAMNANDAN MISHRA:
On a point of order, Sir.

MR. SPEAKER: I am not going to
allow it uniess he withdraws. .. (Interrup-
tions). Order, order. Everytime he does
it.

I cannot be cowed down like that. 1
cannot tolerate it.

I
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SHRI SHYAMNANDAN MISHRA:
Can wyou ‘ucny. me (He right 1o raise o
point of order? 1 wanl to 'raise a point
of order. Pieasc hear me and then you
give your ruling.

MR. SPEAKER:

SHRI SHYAMNANDAN MISHRA:
Plcase hear me first.

On what?

MR. SPEAKER: 1 have the right to
ask you, vn what matter.

SHRI SHYAMNANDAN MISHRA:
Please heur me.

SHRI VASANT
he supports him. ...

SATHE: Everytime,
(Interruptions).

SHRI SHYAMNANDAN MISHRA:
You allow me to raise a point of order.
Otherwise, it is  autocracy. .. ([/nterrup-
nons .

MR. SPEAKER:
1o please keep calm?
poirt of order.

SHR1 JYOTIRMOY  BOSU: Mr.
Mishra wants to make a submission on
“doubly stendards”. 1 want to hear him
before 1 go out. We all  will go out

. UInterruptions). »

A i wam (afaor feer)
i St AT TG TG A FAE FA
g (smmam) . L ..

st sraqsm g9 THE A
Fr oFg 740 &, S Foarg g

. (smawty) |
ot wiwid G (qrag7) o w@E-
Feza faa o ® oqrgz wrw ArdT A

May T request you
Let me listen to his

Frqr arar £, 939 IAH( AR 7T WL
far qa #t a9 fAFT 1, .

(sqaq@) .. ..
SHRI K. N. TIWARY (Bettiah):
The language that my hen. friend bas

used is pot good. He must withdraw It.
My request to him is that he must with-
draw those words.
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SHRI SHYAMNANDAN MISHRA:
My humble sub:pmm m abn in. ga

matter of use of words in 1hu. Hopse, lh:.n,
are certain well-lyid conventions and rules,
We have 1o go by those coaventions md]
rules; otberwise, it would be difficult to
regulate the proceedings of the House. In
the psst whenever  such words—and T
must muke it clear that so far as we are
concerned we do not want any harsh 'or
impolitic words té he used against ths
Chair, ulthough it has been our preat re-
gret that the Chair hos not been that de-
ferential to the members...(dmterruprions).

AN HON. MEMBER: You should with
draw those words. .. (Interruptions), '

MR. SPEAKER: Well, I am very sorry,
I am not going to allow a debate on this,

You-are on a point of order. ...{/nteriup-

tions).

w1 @A™ qeaq fas ww giEwE ad
wor & | gw feadr @t o A
FEgT & |

wean wflIq FAFL) L, L L,
(saawix) . . ..

L i THo o Q'rlﬁﬂ' (’fﬁﬂ?)
gz w7 wiw ifemr Fidw @ w0
(eawarm) . . ..

SHRI SHYAMNANDAN  MISHRA:
My humble submission is thal, although
we do not want anv harsh words to be
used agsinst the Chair, we would like the
Chair. . . . (Interruption).

TgET & 7

oY wigda 9 : qgr 97 wfer gao
St A | wEE F#1 0% a wE R
smew o Adf WAt @AY Fm Cmd”

Wer qrerEeell § 7
wraw AAd c A W F g
Tq W # & g adl g7 oaer o
. () L '
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"SHRI SHYAMNANDAN MISHRA:
My submission is that there are rules re-
gulating our conduct in relation to the
Chair and there are also rules, if not
clearly expressed rules, implied rules, for
the conduct of the Chair.. (Interruption)

MR. SPEAKER: Members should
come to the rescue of the Chair and not
always try to instigate.

SHRI SHYAMNANDAN MISHRA: 1
bhave not yet come to the point. In the
past. . (Interruptions) There will be only
continuous uproar in the House, if you
allow some persons to interfere....

MR. SPEAKER: You are making a

regular speech.

SHRI SHYAMNANDAN MISHRA: I
am coming to the point. In the past
whenever it had not been your pleasure to
approve of the use of certain words and
the members had not at your behest,
withdrawn those words, you had been
pleased 1o expunge those words; the action
taken in support, of that disapproval had
not gone beyond that point. In this
particular case regarding Mr. Bansilal,
you were trying to shut out the Member,
whereas in the case of Tamilnadu you
were permitting Mr. Kalyanasundaram to
speak. That is my submission.

SHRI JYOTIRMOY BOSU: During
last session you allowed the privilege
motion which was not at all admissible.
Are you not adopting double standards?

MR. SPEAKER: 1 am not. Certain
words are hurled at each other, I inter-
vene; I say, they are unparliamentary and
I expunge them. But this gentleman
comes out with that direct aspersion on
the Chair every time. (Interruption) 1If
you 'think that he does not come then I am
very sorry. He is very irresponsible in
his remarks. This he does, every time, at
every stage. "I am not going to listen to
them any more.
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SHRI JYOTIRMOY BOSU: 1 have a
submission. I say, in allowing Mr.

Kalyanasundaram and in disallowing me
to say what I wanted to say, you have
adopted double standards. This is not the
first time. You are trying to shield the
ruling party. You are shielding corrupt
Chief Ministers which have been the sub-
ject matters for some time.

MR. SPEAKER: You are stil] persist-
ing. I am so sorry. You must withdraw
from the House. The Qpposition, instead
of coming to the Chair's rescue.

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, is it unparliamentary to
say ‘double standards'?

MR. SPEAKER: [t is a direct asper-

sion on the Chair.

SHRI DINEN BHATTACHARYYA:
No ‘question of aspersion.

MR. SPEAKER: He was given a defi-

nite ruling. I wanted to hear the other
Members.
ot wimdw N ;. weEe wgeEw,

BT @TET AT WTET | §F §E9 FY
Frars w9 F fag 3o faw a9
gu & "1 3 fagel & mam a9
FTEATE ATTA F1 THEETT AT T |
e agi gar 7 2 fr o o feelt o
AAATT I F1 AN KT FrET Fyerar
¥ T g A e A A A
ZE? §TET I3 URA & W I FY Qo
¥ O § ) fodl ot waeg ) A X
TN FT SIUFTCHT F1 & 1 HATHITT
T F1§ A GIET WY F AEFTC F BT
T & WX wuAT T 3T 9% F7 3a
& @91 qew! £ 9 ¥ TfaT & Y A
FafFerdt &Y a1a & | 07 ¥ €7 FT AT
WY 2@ 1 oA F g § agt O
afwer a1x & wrrw § guAT TS
2 # wrfer &Y ) (swEeTy)
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wqw wgYTy ;WY @Y g & Ay
f& ag = w3 WEY §

it winww 912 : <t FEW g
¥ ux fagg #1 W@ Fr wfow F
TaT T F f5 A 97 #7 QF gEl
EE I AR TR AR g ¥
TIFT, 19 AT FT FT | T T7T 919
IT ®Y Wiewe A8 fear 1 (s
et #1 F1AA F THT F7 W 747 Fr
Fraare FemA F1 wfawr 7 w5 § )
& HT dg1 U TFT a9 FT ALN a3
gu & : 7@ fd wra w7 & s whwr
T AT Afgn, @Ew & W
qgEql &1 A% | T g 9 o sy
TG A T AT A FATT GI AT
w® Y aq FAT 9@ F fF ww I w7
UF g9 F&0 7 37 F1 AFAT A& F:T
faar 1 =19 7 99 FY KrdwwrT T4 o
AT FT S AEFC T § IT F W
ST T W AT HT TIZFT FLAT A0 |
ot sfada @ #1 arg gd, o w0
g F AT gE | 3T & g wd,
g gun, = wiw o £ geir
IT T AITHE FIA FT AUFT AT FY
I T 1 WY IF WEFIT FT A
78 F "I AT FY T12F AG 7,
feF dal & WA ¥ EOE &
T &\ a7 gaew Fga § a9 fedraA
2y & fefom 1 area awow &
ag W &7 F@w § | A giawr sy wr
T & IE 9T W R FEAR AT
=1t | w9 oF waw 3 § 6w Tmw
3§ Al ot ag & wwar war
wifgx a7 wifwarde & ar afm e
et § 7 oy o wiEw w7
T O W N FT AR @ FQ,
T Ff /T F I AT AT )
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MR. SPEAKER: It is not a question of
any point of order. The Member has.
been persistently defying the Chair. He
has been persistently Very aspersive. On
a few occassions I had been ignoring it.
But it is becoming very difficult; I cannot
ignore it this time. So, all that I said was
that either he should withdraw from the
House. ..

246.

SHRI JYOTIRMOY BOSU:

MR. SPEAKER: Either he should
withdraw from the House, or if he is not
prepared, 1 shall leave it to fhe House to

decide.

SHRI JYOTIRMOY BOSU: I am pre-
pared to withdraw from the House. ..

I do not.

SHRI SAMAR MUKHERJEE (How
rah): He being a Member of my party,
may I make one submission? It is un-
fortunate that you, Sir, have taken such
an extreme view and decision, without
entering into the merit of the issues....

MR. SPEAKER: Does he mean that
when there is an aspersion, 1 should con-
sider the merits about it?

SHRI JYOTIRMOY BOSU: Keep on
suppressing us.

SHRI SAMAR MUKHERJEE: This
House should reflect the issues, the cbn-
flicts and the controversies outside and in-
side the House through the Members.
Naturally, today, a situation is developing
outside in such a wav that what is created
outside finds an expression in some of the
word used by the Members. They may
be strong words, but in today's situation,
if this becomes the interpretation of the
Speaker and this view is taken by the
speaker, 1 am sorry to say thot I do not
know what will happen in this House in
the future or in the days to come.
(Interruptions) 1 say it here that if Shri
Jyotirmoy Bosu is forced to go out, I
declare in protest to the order of the
Speaker that we shall all go out along with
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SHRI S. A. SHAMIM: May I make a
submxssnon" ‘Lct us stick tp the Rules of
Pmcedure and let us not leave it to the'
mercy of IYO'!]R'MDY "BOSU or t'h'u of
anybody else. The point is_ tha.t you Su‘
are authorised 1o conduct the business ef.
the House under certain rules.
not like a certain expression, you have
amd that «is
exactly what you have been doiog. . ..

the powers to expumge it,

]

MR. SPEAKER: No, no. The hon.
Member must express regret for it. 1 can
expunge it in the case of certain mild

things, but not in the case of persist:
habits; 1 cannot do it. 1 am very sorry;

1 -am so sorry. (Iaterruptions).

SHRI S. A, SHAMIM: If you are going
10 be guided by the noise that the ruling
party is going to make; of course, we are
at the mercy of the brute majority.

MR. SPEAKER: If this is the way of
the minority, then God help it. If this
is the way the minority goes about and
blames the majority for it, then God help
it.

SHRI 5. A. SHAMIM: No such pre-
cedent should be allowed to be created.

MR. SPEAKER:
can nt.)t agree,

‘1 am very sorry. 1

L
SHRI VASANT 'SATHE mma) He
if ‘guifty of disrespect lo the Chsur
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within the. Assemblies or within th:
purview of the Chief Ministers, they can
not come in this House. I am not pre-
pared to-Tisten to such far- fch.hed argu-
ments. e [
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It Iol"él, him he' could
You could ask him.

'MR, SPEAKER:
raise this question.
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Have you dore that in the past?

MR. SPEAKER: Even carlier, he was
told that he could not raise this gquestion.
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That does not mean 1hat he could as-

~perse on the Chair. - Yon can hiing up a

‘.. matter by submission but not be aspersive

on the Chair. I am not prepared to
tolerste it.
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THE MlNISTI:R OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND

TRANSPORT (SHR1 RAJ BAHADUR):

~ May I make a -submission?

~ SHRI INDRAJIT GUPTA  (Alipore):
Shri Kalyanasundaiam, Deputy  Leader
of our.G.oup, is.involved in. this matier,
i am afrawl 1. wus absent for 4 short while
when this matter came up,  because |
had some other work. What I have
unJerstood is this. Shri Kalyanasundaram
had himself told me that he had been. to
see you in your Chamber and you had
told him that you were not going to give

* him ‘permission to raive this matter.'

MR. SPEAKER: Right. '~ '

" SHRT INDRAJIT GUPTA: 1t Is” open
to any member, even after havidg ‘tdfhcd!
to you and having learnt that you are not
willing to give him permmlon to raise
’ﬂ here. .. ... ’

‘MR, SPEAKER: He did the same.

SHRI INDRAJIT GUPTA:... (o in-
That
is “happening cvery Uay here. But I do
oot know if Shri Jyotirmoy Bosu had also

done the same. He had also written to

yoy. ...
SHRI IYOTIRMOY BOSU: On two
days, 1

: MR. SPEAKER: I am not accepting
that. il i
. SHR] INDRAIJIT GUPTA: In both

cascs, of Shri Jyotirmoy Bosu and Shri
Kal;'nna.sundaram; if I understood you
aright, you told them that you were not
prepared to allow them to raise the mat-
ter, Now it is being alleged he'e by
some. fricods on this side that you had
yourself allowed’ Shri Kalyanasondaram to
.get. 1.1]:}I and spea.k (I’nrrrruprmmj I
wanted to seck a clarification from you
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MR. SPEAKER: Hven in spite of that,
whatever be the merits of this, this can be
brought to my notice by a regular sub-
mission, not by an aspersion on me. That
is very bad. Shri Vajpayee had come to
me. I said ‘You cannot bring a State
matter’. He said the position is that
Shri Jyotirmoy Bosu had said there were
certain charges ‘against Shri Bansi Lal
which were submitted to the President. ...

SHRI JYOTIRMOY BOSU: And an
assurance was given by the Prime Minis-
ter.

MR. SPEAKER: Shri Kalyanasundaram
said that the Assemly in Tamil Nadu is
made defunct. -

SHRI SHYAMNANDAN
‘That is not the point.

MISHRA:

MR. SPEAKER: I tokd him this is not
the forum to discuss any Speaker's con-
duct or whatever happens in any State.
Shri Vajpayee was also there. He said
he was raising the issue in Tamil Nadu
on a different stand, that there is failure
of the constitutional procedure or Consti-
tution there. Now there is a tremendous
difference between the two. My ruling
was that in regard to day-to-day adminis-
tration of Assemblies or Governments or
Chief Ministers, we are not competent,
gecording to the  Constitution and the
rules, to discuss these matters in this
House. But so far as the failure of the
Constitution is concerned, I can consider
it. On that 1 can allow a discussion only
after T am convinced that there has been
a failure of the Constitution.

This is what Shri Vajpayee told ‘me.

SHRI ATAL BIHARI VAJPAYEE:
‘But you did not allow me.

MR. SPEAKER: If you want to inter-
connect all these and ask why Shri Jyotir-
moy was not allowed in regard to the
Bansi Lal matter and why Shri Kalyana-

daram was allowed. 1 am not in agree-
ment with these observations, I take the
observation made against me as a direct

NOVEMBER 14, 1972

Assam on Language

Issue (CA)
aspersion, a planned, coercive movement.
I am not prepared to stand it any more.
I stood it last session,
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SHRI S. A. SHAMIM: Why not stand
it now also?

MR. SPEAKER: 1
sing it earlier.
my pati

have been witnes-
I was patient. But now
is also exh d.

SHRI VASANT SATHE: Now there is
Motion before the House.

MR. SPEAKER: He must withdraw
his words or withdraw from thes House.

SHRI JYOTIRMOY BOSU: Allow me
to say something,

MR. SPEAKER: No explanation now.
1 have heard him.

SHRI PILOO MODY: I know certain
things tend to rub people the w:rong way
round. All of us are guilty of it. All
ef us are guilty of using language which
perhaps in better days would not have
been used in this House. But as the
Prime Minister was fond of saying, things
are happening today all over the world
including in this country which require a
ceriain revision of thinking not only in
the procedures of the House but also....
(Interruptions),

AN HON. MEMBER: Is he on a point
of order?

SHRI PILOO MODY: There is no
point of order. I do not want him to
ask, because he is not in the Chair.

Therefore, I entreat you to please over-
look this incident,

MR. SPEAKER: Why not entreat him?
SHRI PILOO MODY: I will.
He is. not in the Chair. I cannot en-

treat him. 1f he is outside, I will entreat
him also.
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14.00 hrs,
MR. SPEAKER: I have asked him to
go outside.

SHRI PILOO MODY: I entreat you to
take a broadminded view of this.

MR. SPEAKER: I have taken a broad-
minded view in two sessions. This is the
third session. He has fallen into a habit
like this. (Interruption).

Please sit down.

SHRI PILOO MODY: By interrupting
me, you have deprived me of telling you
what I wanted to say.

MR. SPEAKER: I thought you had

finished.

SHRI PILOO MODY: I wanted to
entreat with you to take a broadminded
view of this, in view of the overall pic-
ture of the country and the nation and
Parliament. ....

SHRI VASANT SATHE: So, he can
po on abusing him every day?

SHRI PILOO MODY: Because, Sir.
Indian democracy is perilously perched. . . .

MR. SPEAKER: Please sit down.

SHRI PILOO MODY: Part of the
trouble is that the interruptions are made
by yourself, Sir.

MR. SPEAKER: You are sermonising
and admonishing at the same time.

SHRI PILOO MODY: It is not possible
for me to say....

MR. SPEAKER: You have said
enough.

SHRI PILOO MODY: 1 have not
finished what T wanted to say, Indan

democracy is perilously perched because

of the fait that there is a vast majority.

of people here, all belonging to one
party . ... (Interruption) .. .. and because
the Opposition is so minisoule and be-

KARTIKA 23, 1894 (SAKA)
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cause it does not have the opportunity
to raise issues as and when it wants to.
It is for this reason that tempers are likely
to get frayed and it is for this reason that
1 have said that you should take a broad-
minded view on this subject, instead of
allowing a brute majority to have its sway
in a House like this.

MR. SPEAKER: Please sit down. He
is advising me that whatever be the in-
the

sults and intimidations, in view of
broader interests of democracy, T should
go on swallowing. What is this? This
is your advice. I would swallow it once,
twice, but not in all the sessions,

SHRI RAJ BAHADUR: Sir, may I
say a few words? We are confronted
with a situation where the Chair has been
accused of double standards; I think we
all agree that the Chair cannot function
properly unless and unMl its prestige and
dignity and impartiality are acknowledged
on all hands. I am sure my friends in
the Opposition will bear with me that we
cannot accuse the Chair of double stand-
ards. We cannot call the Chair like that.
We cannot be a party to it; we cannot
tolerate it. Tf it was the first occasion
when Mr. Jyotirmoy Bosu has behaved
as he has done today, we could have taken
the advice of a broad-bodied member, for
taking a broadminded view. But it so
happens that the hon. Member hag re-
peated it. You, Sir, have already asked
him either to withdraw his words or to
withdraw from the House. This is the
minimum with which he has to comply.
Otherwise, we shall be forced, much
against our will, to request you to name
him. T would still appeal to my hon.
friends in the Opposition to kindly ap-
preciate this. If democracy has to bc
run in an orderly manner, it can be run
only if you give due respect and due
consideration to the wishes, the opinions,
the views, the decisions and the rulings
of the Chair.

SHRT SHYAMNANDAN MISHRA:
Sir, I rise to oppose this.
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~ SHRI SHYAMNANDAN MISHRA:
In view of the practices followed consis-
tently in the Housc. and the departure
in this particlilar case. ...

MR. SPEAKER: There was never a
depa.ture.  When the Chair was insulted,
was mever a  departure. (Inrerrup-
In the case of one unparliamentary
“word, it has been expunged. But in the

rion).

.case of intimidation, so far as'T have
_been in the Chair, they have never been

£xpunged.

~ SHRI RAJ BAHADUR: I have not
made any motion, [ appeal to him that
- be should withdraw his remarks in the
interests of our democracy and the dig-
nity of the Chair. I only appeal to him.

- I have not made a motion naming Mr.

Bosu. 1 appeal to Mr. Bosu to withdraw
his words and not to accuse the Chair of
. double  standards. I appeal to Mr.
Samar Mukeijee and all the gentlemen
there to help us in maintaining the dignity
of the Chair and decorum in the House.
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SHRI  SAMAR GUHA (Contai): I

want {o make one submission v ycu.

Our lunch time is over by an hour. and

may [ request: you to adjourn the- tiouse?

Let us take up.....,
MR. SPEAKER: 1

for that,

am  not prepared

PROF. MADHU
(Rajapur): 1 am on a procedural point
and it is not related .only to what
Shri Bosu has said. In this House cer-
tain events have been taking place and
one such incidemt was this—Shri Piloo
Mody was putting a pendant. ... (dmterrup-
tions). All problems are rclated—anticipat-
ing that such protests would be recorded
in the House. That is one way in which
he wanted to record his protest.  Some
of us who are sympathetic ncither to CILA
nor the KGB -feel very much perturbed
by statement made on the floor of 1he
House and outside and we had given cull
attention notices. I myself had given a
call attention notice demanding a thread-
bare discussion of allegatiors made in
connection with the CIA. Some - other
persons had given notices about  Shri
Bansi Lal.

DANDAVATE

MR. SPEAKER: It is not 3 question of
allowing or disallowing motions.

PROF, MADHU. DANDAVATE; If
you say. I do not want to listen to you, I
shall resume my seat. On a number of
occasions tempers were lost,

MR. SPEAKER: It is not like that; it is
a persistent and deliberate attitude he is
adopting. [ have been all the time re-
questing him not to do it

SHRI JYOTIRMOY. BOSU: Sir, on a
point of order,

PROF. MADHU DANDAVATE: May
I complete my statement. We also feel '
an the side of the Opposition that no re-
mark should be passed that would mean
aspersion. What really Shri Jyotirmoy
Bosu and many of us feel is that uniform
standards should be followed. We are not
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casting aspersions; we we oply demand that
there should l:e ohiform’ %mndtu-ds. :

Mx SPEAKER: Is there no umform
standard ? I have already explained it.

SHRI RAJ BAHADUR; How can he
sxy that ‘there is lack of uniform stand-
ard? Should they be treated in one way
and should we be treated in a different
way and then it would be a uniform
standard.

‘SHRI JYOTIRMOY BOSU: I am the
subject-matter of the dispute herc and
kindly allow me to make a submission,

MR. SPEAKER: Tell me whether you

are prepared to Wwithdraw or not. Do
not divert the issue. Are Yyou going
to accept my request that you should

withdraw from the House or Wwithdraw
those words?

SHRI JYOTIRMOY BOSU: It is like
asking the question. When -did you stop
beating your wife? I cannot reply to that,
I can make a statement.

MR. SPEAKER: No.

He is repeatedly doing it. Do you
accept my request to withdraw  those
words?

SHRI JYOTIRMOY BOSU: I do not,
because that reflects my mind. I do not
hide it. Because Mr. Bansj Lal's case is
before the Prime Minister.....

MR. SPEAKER: Daily a number of
motions come to me. I accept some and
I do not accept some. Is the member
whose motion I do not accept at liberty
to say anything he likes? So far as this
practice is concerned. I am very sorTy
some members are encouraging it. He
could meet me in my chamber and
convince me or he can raise it in the
House but not cast aspersion on the
Chair. T have been ignoring it on a num-
ber of occasions, but there is a limit to my
Patience. He does mot withdraw from

79 L.S.—9.
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the House. May I request you 4o klmlly
Wm:owmw? -

SHRI SHYA.MNAN.D&N MISHRA:
Please ask your Secretariat to find. out
how many times these words “doubls

MR. SPEAKER; I also know what you
mean.
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MR i'SPI’:AKE-'.R Yi . wy !"m“ o
\ . : You were there and
T made it very clear that so far as any- o r'("ﬁ P&

thing internal is concerned, it cannot be méﬂ*ﬁmﬂmﬂ e e
raised. But you said it is a constitutional
failure.

MR, SPEAKER: Whatever it be, you
ﬂmﬁu&mﬂ:hm can bring it to my notice. But you hawe
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SHRI M. KALYANASUNDARAM:
Since my name has been used several times
by Shri Véjpayee, T way to clarify one
point. When we discussed this question in
your chamber, Shri Vajpayee was there.
When [ raised the general situation in
Tamilnadu, Shri Vajpayee raised the issue
of the Assembly being adjourned indefini-
tely. When you said “how can we discuss
a ruling given by the Speaker of an Assem-
bly?" he said that it is a constitutional
crisis which can be raised. But you ex-
pressly told us that the general situation
in Tamilnadu cannot be raised; you did
not give us permission to do that. But
when 1 found Shri Vajpayee standing up
today I thought he was going to raise that
point about the adjournmment of the
Assembly; otherwise, I weould not have
stood up and raised this issue.

SHRI SHYAMNANDAN MISHRA:
May I make a submission.....(Interrup-
tions).

SOME HON. MEMBERS: We
lunch.

want

SHRI VASANT SATHE: Is he with-
drawing his words?

SHRI PILOO MODY; Are you going
12 have a debate. Are vou going to have
a debate on double standards? Please do
not fall into the trap.

14.20 hrs,
SUSPENSION OF MEMBER

MR. SPEAKER: My persistent re-
Quests and appeals to the hon. Member
have not had any effect on him. I am
very sorry. I have already named him:
T have already asked him either to with-
draw those words or to withdraw from the

ouse,
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I have already named him; I have al-
ready asked him either to withdraw those
words or to withdraw from the 'House.
Is he doing it or not?

SHRI JYOTIRMOY BOSU: I do not
withdraw my words because I maintain I
have reasons to say what I have said.
This is a very serious matter, The Home
Minister has given a categorical assur-
ance on the Bansi Lal corruption case..
(Interruptions) Therefore, I have no in
tention of withdrawing my words.

MR SPEAKER: Is he not withdrawing
from the House also? ....\Interruptions).

SHRI SAMAR MUKHERIJEE: If you
insist, all will withdraw,

SHRI RAJ BAHADUR: Sir, in view
of the fact that you have named the hon.
Member, and we are extremely sorry and
1 appeal to my friends to find a way out..
(Interruptions) 1 still appeal that he
should be persuaded. It is a question of
the dignity and the decorum of the Chair
and ‘the whole House. It is a question of
their own respect also. Much against our
will we are compelled to move the
motion. Since you have already named
him, I move this motion that he should
be suspended for at least two days.





